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THE INDIAN EMIGRATI()I&J (AMENDMENT) ACT, 1963
No. 23 joF 1963"

; ‘[ [24th August,. 1963]

An Act;further to amend the. Iﬂndian Emigration Act, 1922.

 Br il enacled by Parliamen} in the TFourteenth Year of the
Republic of India as follows: — '

1 () This Act may be called the Indian Emigration (Amend- short title
ment) Act, 1963. | and-com=

1]
] mence.
ment,.

(2) 1t shall come into force in wcjl,d_te‘!’as the Central Gevern-
ment may, hy notification in th Official Gazette, appomt

I
7of 1922, - 2.: Throughout the Indian Em'iigration Act, 1922 (hereinafter re- Agdition of .
- ferred to as.the principal Act), unless otherwise expressly stated, references
after the word “port”, except in the proviso to clause (cc) of sub- toairport:
“section (1) of section 2, the words “or airport” shall be inserted.

3 In section 1 of the prmmpél Act, in sub section (13, the word Amendment
_“Indian” shall be omitted:: \ -~ of section 1.

1

. | : ,
o i o Amendment
4. In stb-section (/) of SCC“QY’% 2 of the principal Act,~ ofn;:éltmtﬁe;

i
_{1) clause (a) shall be rel‘-lettered as clause (aa) and before
the clause as so re- lettered th% following clause sha]l be inserted,
namely: — , ‘ i
‘(a) “conveyénce” mcl}zdes a vessel 3 country-craft and
an aircraft;’; ‘ - '

S

(#) in clause (c), after tbe words “by sea”, the words “or
by a1r” shall be inserted. !
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. Amendment

of section 4

Anfendment
of section 9.

Amendmeﬁ,t

of section 15.

Amendment
of section 16.

‘Omission of
section 22,
Amendment

of section 24.

Amendment
or gection 25,

[acr 23
‘5. In section 4 of the principal Act— . e
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(1) in clause (c¢), ter the word
' alrcraft” shall be insert d

o

“vegsels”, the words *or

(31) in clause (d), aitel the word “voyage”, the words ‘“or
journey” shell be msprte\d »

(#14) in clause (f), aﬁter the words “by. sea”, the words “or
by air” shall be inserted. ‘\

6. In section 9 of the prmc1p§al Act, in sub- sectlon (1), for the words

“such other ports” and “portsi from which”, the words “such other

ports and such airports” and Yports and alrports from whxch” shall

respectively be substituted. i

7. In section 15 of the prméxpal Act, after the words “such other
ports”, the words “and alrports‘{" shall be insérted,

8. In section 16 of the pr1nc1p'a1 Act in sub-sectlon (I), in clause
(¢), after the word “voyage”, S Qihe words “or journey” shall he
inserted. \ ‘

9. Section 22 of the principali Act shall be omitted.

 10. In section 24 of the prmc:bal Act,—

(i) in sub-section (2), gn clause (1), after the words ‘emi-

- grant ship”, the Words “or g journey on an aircraft” shall be
mserted !

|

(1) after sub-section (2) the following sub-sect:on sha]l be
inserted, namely:— .

“(3) Every rule made under this Act shlall be laid as -
soon as may be after it is made before each House of Parlia-
ment while it is in sessipn for a total period of thirty days
which may be comprised in one session or in two or more
successive sessions, and if, before the expiry of the session
in which it is so laid or| the successive sessions

RaLL T

both Hoiises agree in mgking‘?'any ‘modificationin-the rule-

or both Houses agree that the rule should not be made, the
rule shall thereafter have effect only in such modified form
-or be of no effect, as the tase may be: so however that any
such modification or annulment shall be without prejudice
to the validity of anything previously done under that rule.”.

11. In section 25 of the principal Act,— _
(i) in sub-section (1), for ithe words “with- fine which may '
extend to Afty rupees.”, the wotds “with imprisonment for a term

.
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o

whxch ‘may extend to three months, or with fine which may extend
“to-five hundred rupees, or wﬁth b@th " shall be substituted;

(it) in sub-section (2),—

(a) in clause (c), af‘ier the words “by sea”, the words
“or by air” shall be inserted,

(b) for the words “wjith fine, which may extend to five
hundred rupees.”, the gfollowing shall be substituted,
namely:— - ;

“with imprisonment whmh may extend {o two years and
with fine: \

Provided that in the absence of special and adequate
reasons to.the contrary to be mentioned in the judgment of
the court, such imprisonment shall not be less than six
months and such fine sheill not be less than one thousand

rupees.” |

i

12, In section 26 of the principal%Act, for the words “with imprison- Amendment

ment for a term which may extend to one year, or with fine, or with ©of section 26,
both”, the following shall be substifuted, namely: —

“with imprisonment for a terml which may extend to three years
and with fine:

Provided that in the absenée of special and adequate reasons

. to the contrary to be vmentmn[ed in the judgment of the court,

such imprisonment shall not He less than six months and such
fine shall not be less than one| thousand rupees.”.

'13. In section 27 of the principal Act, for the words “with imprison- Amendment
ment for a term which may extend to six months, or with fine, of section 27
which may extend to five hundred rupees, or with both.”, the follow-
ing shall be substituted, namely:—

“with imprisonment for a term lwhlch may extend to three years
and with fine: ‘.

Provided that in the absencé of special and adequate reasons
io the -contrary to be mentmned in the judgment of the court,
such imprisonment shall not be less than six months and such
fine shall not be less than one mousana rupees.”

14 After section 27 of the prmclpal Act the followmg sections Insertion
shall be inserted, namely:— : of sectiong
1 27A,278B

and 27C,
“21A. In the event of a secdnd or subsequent offence under Punishment

any of the following provisions, namely, sub-section (I) forsecond

or sub-section (2) of section 25,§ section 26, section 27 or sub- OF Subsequent

“section (4) of section 30A, a petson shall be punishable with °ffences.
imprisonment which may- ex*tem?. to four years and with fine:

¥

|
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oo “Provided that:in the

bsenee of special-and-adequate:yeasons

46" the “contrary 1o” be mentioned-in “the: judgment: of 1§he seourt, -

such imprisonment shall jnot be. less than.nine months and such
fine shall not be less thal&‘one thousand rupees.

27B. In any case in which an offence has been committed

against this Act, any conv ‘yance used in the commission of such
“offence shall be liable to ponfiscation,

i
i
1

5_

27C. (1) When the offe-rlder is convicted or when the person

charged with an offence agaipst this Act is discharged or acquit-
ted, and the court decides that any conveyance-is'liable to con-
~fiscation, such confiscation may be ordered by the court,

(2) When an offence against this Act has been committed
but the offender is not known or cannot be found and any. convey-
ance is used in the commisgion of such offence, or when any
conveyance liable. to conﬁscétion under this Act and not in the

. possession .of .any person (iannot be satisfactorily accounted
for, the case shall be enquired into and determined by such

officer as may be authorlsed,‘by the Central Government in this .

behalf, who may on seizure thereof order such confiscation:

Provided that no such drde1 of confiscation shall be made
until the expiration.of thirty days from.the date. of seizure. of the
_conveyance intended to be conﬁscated or without hearing the
persons, if .any, claiming any: right thereto and ewdence, if any,

' ‘which they produce.in support o§f thelr claims.”

Amendment
of section 29.

Amendment
of section
30A.

.15. In section 29 of the pr1nc1pa1 Act-~

(1) for the words “ofdcers of sea-custems “the - words
“Gfficers of customs” shall be substituted;

(i) after the word “veséels” the words “or aircraft or any
other conveyance” shall be mserted

16. In section 30A of the prmclpal Act,—

(i) in sub-section (1), after the words “by sea” the Words *or
by air” shall be inserted; ,

§
3

o

‘(#1) -in-sub-section +(4) ,-.ff:or the words, brackets.and-figures |

“sub-section (1) -of section 25”, the words, brackets and . ﬁgures
““sub-gection (2) of section .25” shaLl be substituted.

s
{
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8 of 1911,

45 of 1950.
46 of 1950,

62 of 1957.

17. In 5ect10n 31 of the pr1&1c1pa1 Act~—

v ' - Ameud-

lx ment of

(1) for clause (i), the fpllowing clause shall be substituted, section
namely : — 4l

“(1) any person who is hot a citizen of India, or:’;

(1) in clause (i1), for t}xe words and figures “thvev Indian
Army Act, 19117, the wordd and figures “the Air Force Act, 1950
or the Army Act, 1950 or the} Navy Act, 1957” shall be substituted.
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